
IN THE CENTRAL ADIIINISTRATIV E TRIBUNAL 
.ALCUTTA BENCH 

OA 33 of 1996 
	 Date of Order : 17..11u2003 

Present 	: 	Hon'ble Mr. S*i Biewas, Administrative Member 

Hon'ble Mr. Nityananda Prusty, Judicial Member 

KUmaresh Biswas 

V5 

0 	 Eastern Railway 

For the AppliCant : Mr. B. Mkherjee, Counsel 

For the Respondents: Is, U. Bhattacharjee, Counsel 

(Official) 

(Pr'ivate) 	: None 

ORDER 

It is submitted by Mr. Mukherjee, Ld. Counsel for 

the applict that a similar matter is pending before the Hon'ble 

Apex Court and this matter can be disposed of only after the 

case is decided finally by the Hon'ble Apex Court. in view of 

above, for the time being, the matter is delistod.. However, 

Ld. Counsel for btth the parties are at liberty to mention for 

hearing of the case after disposal of the case which is pending 

before the Hon'ble apex Court. 

2. 	A plain copy of this order be handed over tol the Ld. 

Counsel for both the parties.1 	
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